CENTRAL ADMINISTRATIVE TRIBUNAL ?
JAIPUR BENCH, JAIPUR

ORDER SHEET

ORDERS OF THE TRIBUNAL
03.04.2012

OA No. 202/2012

Mr. Anil Kumar, Counsel for applicant.

Heard. The OA is disposed of by a separate order.
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(Justice K.S.Rathore)
Member (J)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH iJAIPUR o

Ja/pur the 03“’ day oprr// 2012

ORIGINAL APPLICATION No 202/2012 .
CORAM: .~ - ' | -
 HON'BLE: MR. JUSTICE K s RATHORE JUDICIAL MEMBER

'Babll Ram Meena son of Late Shn Meetha Lal Meena (Mlthya
- Ram Meena), ‘aged.about 32 years b/c Meena- (ST), resident of-
Village Haldena Vla Mandawara Dlstrlct Dausa -

R .. Applicant
(By Advocate;;Mr. S.R. Choudh,ary) o »
' Versus o R
1. Unlon of Indla through |ts Secreta‘ry, Department of

Agrlculture and Corporatlon Krlsh| Bhawan Dr Rajendra
Prasad Road, New Delhi.. . |
-2.. Director, Central Sheep & Wool Research Instltute Avika
= Nagar Tehsrl Malpura DlStrlCt Tonk (RaJasthan) ‘

Respondents '
(By Advocate -—f-i—--‘—.-:"—'--)- :

i

ORDER (ORAL)

Th|s OA has been preferred by the appllcant for seeklng

appomtment on compaSSIonate grounds on a swtable post~.
lookrng'to the‘ pecunlary condltlon of the famrly To thrseffect

'the appllcant has represented several tlmes but none of his
. ) !
representatlons has been responded by the respondents
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2. The father of. the appllcant was explred on. 25 01. 1998 E

~ due- to snake blte durlng the course of serV|ce After the death

’ I
tI

of father of the appllcant the mother of the appllcant had
applled for appomtment on compassnonate grounds for her son f
(appllcant) The mother of the appllcant lS an’ uneducated old"




3. Th’e-applicant‘"‘iis 9th Class Pass and lS ellglble forf"-;
appomtment The mother of the appllcant and h|s younger"?'.'

brother also submltted thelr ‘No ObJectlon for g|vmg

: 'appomtment to the appllcant on compaSS|onate grounds o
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4. The appllcant after submitting an appllcatlon dated‘

19, 01 1998 for apporntment on compassmnate grounds also

' submltted representatlons from tlme to t|me but nelther h|s :

l : 1
case was, conS|dered by the irespo_ndents for appointment on
: Cho S
compassmnate grounds nor his:. representation has -, been'
/ : ! o, .- . L . ;

dec1ded
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5. It |s also stated that respondents have lssued a;

notlflcatlon dated 21 10 1997 Wthh lays down the condltlons ..

regardlng appomtment on compassronate grounds In v1ew of

this not|f|cat|on dated 21 10 1997 the' appllcant further

' submltted a representatlon dated 13 12 2007 (Annexure A/6)

and the same too was not deC|ded by the respondents It is not '
dlsputed that the appllcants father was explred way back in the )

year 1998 and Iast representatlon flled by the apphcant was |n'

. the year 2007 Th|s way, the OA preferred by the appllcant |s -

\ | |
after an lnordlnate deIay of more than four years and ln such

CIrcumstances th|s Trlbunal does not want to mterfere |n the :

4 i

matter However it |s expected from the respondents to decrde
the representatlon of the appllcant dated 13 12 ZOOZ (Annexure

A/6) 'as to why the appllcant has not been consndered for

appomtment on compa551onate grounds
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6. Accordmgly, the OA stands dlsposed of Wlth no order as

to costs. 3 ' IR g
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(Justlce K.S. Rathore)
) Member (J)
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